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9.9,91 	 Mr.G.C.Patnaik, learned coune1 for the 

applicant submited that Since the case has becne 

~ infructuous,, he woulê not like to proceed any further 

in the a-tter& He may be permitted to withdraw the 

case, Mr.Patnaik is permitted to withdraw the case, 

Vice-Chairman. 
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